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0,958/91 : : Date of Order: 18,2,1994
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K.Ramachandra Reddy . .. Applicant.
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CORAM 3
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M.A.No,950/93 in

R, P. .R.NO. 367‘793 in . ‘ , ,

JUDGMENT

I as per Hon'ble Mr.Justice V.Neeladri Rao, Vice-Chairman X

The petitioner herein filed 0.A.N0.958/91 praying for
setting aside the order of appointment of R-3 as EDBPM at _
Vittaipally and for a direction to R-1 and R=-2 to select
him as EDBPM. One of the grounds on which the 0.A.N0.958/91
was dismissed as per order dt. 17.9.1993 is thazﬁthe service§
of the appllcant when he was worklng as EDBPM Urov1sionally,

. was found to be not satlsfactory andqan_bhatﬁbasis-R-° hedl\

0‘“—"! “{"\*‘5\ A
not. con»idera& the case of the applicant., When it was
‘;lleged in the reply filed in the 0.A, to that effect we
directed R~-2 to produce necessar% record. After perusing
.1t we were satisfied that theré was & record in support of
L%—égrnote that the services of the applicant as EDBPM
provisionally was not satisfactory ’and we had referred to
that aspect in para-4 of the order dt, 17,9,1953, In pxx
para-11 6f the R.P. it is alleged that when the applicant
was ﬁot given an Opportuniéy to explain the same it should
not have been looked into. But, it was not argued to that

effect in the C.A, Hence, the applicant cannot be permitted

to contend to that effeét in this R.P,

2. : The learned counsel for the applicant wantato

rely upon the inspection record to contend that therein
the applicant's services was noted as qatlsfa”toryyand hence&:
the record produced during the hearlng of this O.A. é:%gééﬁaé

be held as fabr;cated. But even in para-10 of this R,P.
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the applicant attributed madhafldes to the respondents
iaizléiiﬁiiiﬁéf?ﬁke adverse rem;?:;;;ggiggzhﬁ M.

when there are three respondents, it is not stated =

to whom the malafiées are attributed,. I£ has to ﬁe
further noted that the production of record on bhehalf

of R-2 at _the time.of heafing of the 0,A. had not éome
as a surprise.-‘Tﬁe said record was produced only on the
adjourned date when a direction was given to R-2 to get
'the same produced, If the applicant felt that it was

a fabricated one, he could have mikkex summoned for the
inspection sf-the record then itself.. Hence, the apélicant

cannot be permitted to raise that Grovadjalso in this R.P.
1S grounc

3. The learned counsel for the applicant argued that
tﬁe applicant is more gualified than R-3. But when the
case of the applicant was not considered on the ground
that his services were not satisfactory while he worked
as EDBPM.provisionall%,the question of c§nsidering his

merit does not arise,

4. No other point was argued. We do not find any
reason for entertaining the R,P, As such no purpose
will be served in condoning the delay as prayed for in

AN

the M.A.950/93, \\

5. In the result th= M,A,950/93 is dismissed and

s. & q
R.P. 15 rejected,
5 rejectea. \
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( fA.B.Gorthing i - ( V.Neeladri Rao ) :
Member (Admny) Vice-Chairman

-y

Dated 18th Feb., 1994. PO
Dictated in the open court. -%%V%rii,_?f
: LA
Deputy Registrar{J)

Grh.
To
l. The Sub Divisional Inspector, Shadnagar, Mahabubnagar Dist.
2. The Superintendent of Post Offjces, Wanaparthi LDivision, v
Wanaparthy. '
3. One copy to Mr.Se.Ramakrishna Rao, Advocate, CAT.Hyd,
4, One copy to Mr.N.ReDevraj, Sr.CGSC.CAT.Hyde.
5. One 20py to Library; CAT.HYd.

6. One spare copy.
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- TYPED bV COMPARED BY
CHECKED 2¥ APEROVED BY
I TH:E CRAIY AL EOITHISTRETIVE TRIBUML L
IWIEF ADARDL AEICIT AT HYTLERABAD
—_—
THE FON'ZILE MR.CULTICE V.ALEJ_,ADRI RAO
\JI ’“Ev--CT ATRMAN
' 29D .
THo HOX'JLE {K.&.3.GORTHI :MEMBER(A)
#4D
TiE (ON'BLE TH. LCHAIDKASEEMAR REDLDY
MEMZER(JUDL)
- ID * . - ’ . .
THE KC:'BLL MR, A.RAM.ARAGALSY ¢ MEMBER -
(LDM)
L
. pated: & -1—1994.
CRDER/ JUDSEaT;
I\‘:.A-/RW. No. qu/qs\:\)tﬂ{)g({gé._/?z
in “f
O.A.No. q r@s q)
“T.ANO . (v..F.do., = )
Admitted and Interim Directions
issuad.
A loweld.
Disposad of with directions.
Dismissed.
e
Dismissed as wigkhdrawn. -
Lismissed for fefault. \A\
Rejected{drdered.
No order as to costs.
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